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tion 43B of the Sea Customs 
Act, 1878 and Section 38 of 
the Central Excises and Salt 
Act, 1944. [Placed in Lib-
1'IITtI. See No. LT-2691/61J. 

10K SAHAYAK SENA 
RULES 

( AMENDMJ:NT) 

The Depaty Mlnlllter of Defeaee 
(Sudar MaJlthla): Sir, I beg to re-
lay on the Table a copy of the Lok 
Sahayak Sena (Amendment) Rules, 
1960 published in Notiftcation No. 
S.R.O. 406 dated the 3rd December, 
1960, under sub-section (3) of Section 
11 of the Lok Sahayak Sena Ad, 1956. 
(Placed in LibraTtl, See No. LT-
2539160). 

n'll b.n. 

CALLING A'lTENTION TO MATTER 
OF URGENT PUBLIC IMPORT-
ANCE. 

ENROLMENT OF BENGALIS RESIDING ON 

ABRAM IN VOTERS' LIsT 

Sian Muhammed EUae (Howrah): 
Sir, under Rule 197, 1 beg to call the 
aUention of the Minister of Law to 
the following matter of urgent public 
importance and I request that he may 
make a ~  thereon: 

Til(' difftculties facl'd by 
e ~  residing in Assam in re· 
gard to their L'Ilrolment in the 
Voters List. 

The Minister of Law (Shrl A. K. 
Sell): Sir, thl' Govemml'nt of India 
have no information regar<iing any 

f u1 '~ whh'h .~ bt'ing facro by 
Ben.gali, l"t'siding in Assam in r{'gard 
to their (,\lrolml'nt in the VOll't'S List. 
It has. how{'vl'r. hI'en allt:'ItM that 
Bengalis 1.'11 masse residing in Assam 
art' requin'<i 10 produce citizenship 
('ertillcah- or ~f '  proof of 
their ha\'inK srttit.-d in Assam hI·tore 
thl' 19th July. 1948 to gd I ' ~ ' ' '~ 

e ~  as ' e ~. Indian citizen· 
ship h:. ho\\·('\·{·r. a primary qualifka· 

tion for registration as electors. 
Bengalis in Assam who were bom in 
India are automatically citizens of 
India. There are, however, in Assam 
a large number of displaced persons 
from East Pakistan. They can 
acquire Indian citizenship if they 
migrated from Pakistan before 19th 
July 1948 and have been ordinarily 
resident in India since then, or if they 
have registered. themselves as citizens 
under section 5(1) (a) of the Citizen-
ship Act. In order that the displaced 
persons may be registered as electors 
they have to fulfil either of the above 
conditions. 

Steps, however, have already been 
taken to get the displaced persons 
registered. as Indian citizens. The 
Assam (iQvernment have iasued 1nI-
tructions to all district registration 
authorities, including sub-divisional 
officers working as registration offt-
cers in sub-divisions to see that easier 
facilities are given to those displaced 
persons who apply for and who are 
found eligible for registration as 
Indian citizens. Th{'se officers have 
been askL-d to give prompt attention 
to such applications and to see that 
all applications from eligible persons 
are disposed of speedily. The Elee-
tion Commi!r.lion has also directed the 
Chief Electoral Officer of the State to 
tour thc districts and see that there 
are no complaints of omission of eli· 
gible electors on any appreciable 
scale. Under the procL-dure prescrib-
('d by the El£'Ction Commission in this 
brhalf only a portion of the electoral 
rolls of the State of Assam is bein. 
rl'vi"ed this year. EVl'ry caM" is 
hI'ing takl'n to enrol all the eligible 
votl'rs in thl' ek-ctoral rolls. 

Shrl Muhammed Elia!.: May I ask 
onp thin!!" DUI'ing 1951 or 1956 when 
th(' Bf'nga1i!: ('nrolled themselves as 
vot('rs  thl'\' Wf'rl' IIcvpr told to pro-
dU(,t, any ',:iti:wn9hip c('rtificate: they 
only producc."<i thl' t'l'fugel' fE·gilltra-
tiC'll ('ertilkatl' or afftdavil. But now 
th('), ha\·t' bP{'n told-lhe RegistratioD 
Officl'r has ...~u ... -d one circular oD 
23·1·1961 (tht:' number of the rircu181' 
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is 8209) and in this circular he has 
insin ted ail the Bengalis to produce 
their citizenship certificate. It.is a 
very costly affair and the certificate 
cannot be had unless they go to the 
court, and every refugee has to spend 
a lot of money to get the citizenslUp 
cerl ifteate. 'I1hey have already got 
their r :fugee registration certificate 
and a1&o the affidavit. When that is 
.) r d o not undersland why these 
n tnciS will not be enough for the 
"'urpose of enrolment as voters. 

SJu'i A. K. Sen: I do not exactly 
Lnow what circular is being referred 
10 This difficulty arose also in 1955 
"!lld 1956 before the last elections of 
J % 7. The hon. Member will recall 
'~  so far as Indian citizenship is 
('J naerned, under article 6 of the 
C()llstitution a person who hasmigrat-
£'\ before 19th July 1948 and is ordi-
narily regident in India i a citizen 
automatically. So, he has just to 
show proof, if he is not already re-
gistered on the electoral rolls, that he 
has migrated be!ore the 19th July 
]948. It is only in r spact of thos 
wh.o have m.lgrated after 19th July 
1948 that an application has to be 
made for registration. So I am not 
quite clear; if the hon. Member had 
cent me a copy of the alleged circular 
I would have looked. into it. But 
even now I would request him to send 
it to Ine immediately. U it is requir-
ed even for tllose who have migrated 
before ] 9th July 1948, then it is cer-
tainly wron,g. But I would requ t 
the hon. Member to &end me a copy 
of the circular. 

Shri IndraSttGupta (Calcutta-South 
West): Even in the cases of fanU1i 
whicb havemtrraled before 19th July 
1948. in a case where the head of the 
family esta.bli ell pllOof that. be has 
50 migrated d become II citizen 01 
Indla, mal" 1 know why th author:!· 
ties are 1n.sistina that. every indivf,.. 
dUal member Of the family ltuat t.o 
Produce a citizenship eert.Ukate7 

•  :  1 .&haU certainly 
communi tC! this .immediately. Bill 
apan bom fhIa renmal mtcmcnt. f 

shall be obliged if the hOn. ~ ' 

sends me specific cases of thi nature. 

Shri Tyagi (Debra Dun): Are these 
instructions issued by th Election 
Commission or by the ]ocal magist-
rate? 

Then I want one clarification. In 
the matter of enrolment ot vot r etc., 
do the officers who do this job act 
under Ule instructions of the El etion 
Commission or are they under the 
local Government? 

Shri A. K. en: WeU, th ntir 
thing is under the El au n Commis-
Ilion, but for tacility of ndmlnf. tra-
tion, as the hon. M rob r Is aware. 
every Slate ba a Chi t Ell.' ·tol'Ql 
Officer. 

Shri 'ryaJi: What is th policy? I 
want to know whether mat 'rs of 
pelicy llke enrolment of Buch and 
such persons under such and such. 
conditions are at 'tb dl.sposa) of U1 
local Government or the ElecUon 
Commission. 

hrl A. K. n: On is '& mat 01' ot 
pellcy. That .Is laid down by th Aet 
itself and the Constitution. Th 
other is a qu Uon of admJnl tratlon 
Of the policy. It 1. in r gard to th 
administration of th pollcy that Utcac 
diffi.cultioccur. And in l' It rd to 
these the Chief Electoral Otl\e ta are 
directed from time to tim by h 
Chief Election Conunlas:1oncr, It th 
are any difficulties to catry out the 
pollcJcs in a purlicular way. t 
have stated, th Chief J 0 I 
Oflloer, As$3Ul has all' a.d)' n uk-
ed by tit Chi f E)oofJou Cotnrntt .. 
ion r to ~u  b.lmaelt to B that bl 
d.lrec font Civen tm: the pur 
!acllitat.l.ni th re,lItratlon. ot tb 
reIu, • ho hay com af 1 t 
July 1948 are properly 1000ked at r. 

hri Tt.,I: y poInt it 4.I1I'c1' mt. , • 

ct: TIt po nt it (I'  • 

The bon, ember it kin, . u~ 
proot. 1.'b<:r 11 no cluing in 
policy. Tho polky it< laid. doW'l1 by 

Con..UluUOn. So lat u proot ... 
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concerned, those persons in charge 
evidently want a proof, a certificate. 
The hon. Minister has just now assur-
ed the hon. Members who have rais-
ed this point that if individual cases 
are sent to him he will look into 
them and that bhe Chief Electoral 
Officer has been asked to tour round 
on the spot to take charge of all these 
various matters. 

Shri Tyari: My point is quite differ-
ent. I only wanted to have one clari-
fication as to whether the local Gov-
ernments are entitled to freely, inde-
pendently, without taking the sanc-
tion of the Election Commission, im-
pose any tYPl' of conditions in this 
matter. 

Mr. Speaker: It is clear. But 
when a man wants to have proof 
whether a person came from Pakistan 
or was h(!re, what can the Election 
Commission do? 

Sbrl Tya,l: They should take the 
sanction of the Election Commission 
first. 

Mr. Speaker: EVery time? Whe-
ther Shri Tyagi is a refugee or not, 
etc.? It is impossible for them. 

SbrlmaU Renaka RaJ (MaIda): If 
it is rl'Cogni:;cd t.hat a refugee certi-
ficate is enough and somebody pro-
duces It, that should be enough evi-
dence and therl' should not be any-
thing more required. 

~.' Sj; 'llio;('r: Th!' hon. Minister 
!io '1 ': ~ ' I' ' '. Itt' ~ ~  if tht'rc 
aI',' ·,ll.I"''':d,.: ' ~',  !.h.'y rna\, be 
brought to his no:ict· and that h'e will 
issue general instructions also. If 
he ftnds that a similar Instruction bu 
been lOven-that a certiftcate is 
necessary-he will look into that 
matter. 

Sbri A. It. S.: In fact, if thia had 
been brought to my notice earlier 
that the head of the family is en-
rolled and yet. thole WM belon, to 
the family liTe apin aueeS to pro-

duce certificates-and it is well known 
that these migration certificates can-
not be produced now after the lapse 
of all these years-the Chief Election 
Commissioner has himself been to 
Assam and 1 would have asked him 
to make specific enquiries about it. 

Shrl Manean (Darjeeling): May 1 
submit that similar difficulties are 
faced by the Nepalese also? Those 
whel were: in tnc vutE'rs' list of 1952 
and 1957, they are also being exdud-
ld and tn('y 2,. (: be;ng asked to pro-
duce the citizenship certificates in 
order that they may be enrolled in 
the voters' list. This is a very 
serious situation. It obtains only in 
Assam. 

Shri A. K. Sen: The Nepalee 
sufferer is as much as suJferer as the 
Bengali sufferer and, therefore, if he 
has suffen'a-bolh of them-from 
the same inconveniences, Which are 
not warranted by law, that will cer-
tainly be looked into. 

Mr. Speaker: The bon. Membel- will 
being these matters to the notice of 
the hon. Minister. 

12.19 brs. 

RAIWAY BUDGET-GENERAL 
1 I ~ . 

Mr. Speaker: The House wm now 
reSWDe the general discussion ot the 
Railway Budget. Sbrimati Krishna 
Mehta was in pC'Session of the House. 
She may continue her speech. 

~ "'" "'" (lIP! ~ 
1I 1f '~  ~ ~, :h-r fir; ~ 
Q tq1' 'fT, Jt ~ ~ II>i lilt 
~ . ~~ i ~ ~ 
~f 1 

Mr. S ..... : When will the KinJa-
tel' reply' 




